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Tsanslhor C 
ENGLISH TRANSLATION 

OFFICE OF THE DIVISIONAL COMMISSIONER 

Telephone No.020-26362331 

To, 

(DHAN BHAVAN) PUNE DIVISION, PUNE 
(NAGARPARISHAD ADMINISTRATION BRANCH) 

Fax: 020-26343233 

KRAMANK :- N.PA.6/ KAVI/ 540/2022 

1) Honble Collector, 

2) Hon'ble Conmissioner, 

Office of the Collector, Pune 

3) Honble Commissioner, 

Pune Mahanagarpalika, Pune. 

Pimpri-Chinchwad. 

Web Site: divcompune.in 

Pimpri-Chinchwad Mahanagarpalika, 

E Mail : rdmapune@gmail.com 

4) The Chief Executive Officer, 

Pune Cantonmnent Board, Pune. 

5) The Chief Executive Officer, 

6) The Chief Engineer, 

Khadki Cantonment Board, Khadki, 

7) The Regional Officer, 

'URE-A4 

Water Resources Department, Pune 

1 

Maharashtra State Pollution Board, Pune 

133 

Date :- 11/11/2022 

Annexure-I
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Tsansluhore 
ENGLISH TRANSLATION 

To, 

OFFICE OF THE DIVISIONAL COMMISSIONER 

(VIDHAN BHAVAN) PUNE DIVISION, PUNE 

Telephone No.020-26362331 
(NAGARPARISHAD ADMINISTRATION BRANCH) 

Fax: 020-26343233 

KRAMANK :- N.PA.6/KAVI/540/2022 

1) Hon'ble Collector, 

2) Hon'ble Commissioner, 

Office of the Collector, Pune 

3) Honble Commissioner, 

Web Site : divcompune.in 

Pune Mahanagarpalika, Pune. 

E Mail : rdmapune@gmail, com 

Pimpri-Chinchwad Mahanagarpalika, 

Pimpri-Chinchwad. 

4) The Chief Executive Officer, 

Pune Cantonment Board, Pune. 

5) The Chief Executive Officer, 

6) The Chief Engineer, 

URE-A 

Khadki Cantonment Board, Khadki, 

7) The Regional Officer, 

Water Resources Department, Pune 

Date :- 11/11/2022 

133 

Maharashtra State Pollution Board, Pune. 
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135 

Sir, 

Subject:- Taking action as per Order given by the Hon'ble National Green 

Original Application No.90 of 2021 (Wz) {Earlier O.A. 293/2021 

Pune City... 

Meeting 

reference to the danger of flood created in 

Tribunal in 

dt. 

morning 11.00 o'clock. 
23/11/2022 

2 

(PB)} with 

in the 

It is requested that order passed with reference to the aforesaid subject by the Honble National Green Tribunal in Original Application No.90 of 2021 (WZ) {Earlier 0.A. 293/2021 (PB)} enclosed herewith may be perused. 

Vide Order dt. 26.09.2022 given by the Hon'ble National Green Tribunal it is ordered to constitute a Special Committee for 
Management and Rejuvenation of Rivers. Also by organizing 
meetings of the said Committee every 3 months it is directed to 
take continuous necessaiy measures in respect of problems 
arisíng in respect of the river bed as well as cleanliness of the 
river bank. 
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Therefore the aforesaid Committee has becn constituted as 

under and first meeting of the said Committee has been organized 

on 23/11/2022 at 11.00 in the morning at the Divisional 

Commissioner's OfMce, Pune. You are therefore requested to 

remain present at the said meeting in pcrson. 

Sr. 

No. 

2 

3 

5 

6 

7 

Committee Member 

4 Commissioner, Pimpri-Chinchwad 

8 

Divisional Commissioner, Pune 

Collector, Pune 

Commissioner, Pune Mahanagarpalika 

Mahanagarpalika 
Chief Executive Officer, Pune 
Cantonment Board 

Chief Executive Officer, Khadki 
Cantonment Board 

Chief Enmgineer, Water Resources 
Department, Pune 
Joint Commissioner, Nagarparishad 
Administration Wing, Pune Division, 

Pune 

Regional Officer, Maharashtra State 
Pollution Board, Pune 

With approval of Hon'ble Divisional 

Commissioner, Pune Division, Pune 

Sd/ 
(Poonam Mehta) 

3 

Designation 

Chairman 
Member 

Member 

Member 

Member 

Member 

13S 

Member 

Member 

Member 

Joint Commissioner, 

Secretary 

Nagarparishad Administration, Pune Division, Pune 

TRUECOPY 

Annexure-I
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Pimpri Chinchwad Municipal Corporation

Environment Engineering Departmenl

Out. No. ENV/08/Kavi/ 91)12026

Date- o4 t0{2026

Email - environment@pcmcindia.gov.i0ISO-9001 :2008 Certification

Subject -NGTOrder-OA 9012021 and ExecutionApplicalionlll2021 Shailaia Deshpande

vs. MPCB and others

Ref -'l) Letter from your Ofiice MPCB/260116-FTS-0065, Dt. 1610112026

ln pursuance of the above subject, an application has been filed before the Hon'ble National

Green Tribunal, Westem Zone, Pune, for implementation of the order in Original Application No.

gOt2O21, by way of Execution Application No. 11/2025. ln connection therewith, a report has been

called for from your department.

Accordingly, as per the order dated 0211212025 passed by the Hon'ble National Green

Tribunal, Western Zone, Pune, in Execution Application No. 1't12025 for implemontation of the order

in Original Application No. 90/2021, the report of the Pimpri Chinchwad Municipal Corporation is

submitted as under:

Sr.

No.

Point Adion Taken by PCMG

't

A vigilance monitoring

system be established by

way of geo fencing

supported with CCTV

coverage and police

surveillance squad in ord€r

to check that no mining

activity takes place in

future

- ln order to prevent unauthorized dumping in the Mula riverbank

and to curb illegal sand extraction, CCTV cameras have been

installed at a total of 17 locations, comprising S locations on the

approach roads along the riverbanks and 9 locations adjacent to

the riverbank.

- To prevent dumping of construction debris and waste along the

banks ofthe Mula River, a Nuisance Detection Squad has been

appointed by the Pimpri Chinchwad Municipal Corporation.

Through this squad, action has been taken against

approximately '1296 offending citizens i establishments found

dumping debris in public places and along riverbanks in PCMC

area, and a penalty amounting to Rs. 85.0 lakh has been

recovered till date.

rEqi-lr rifrfiq

To,

Sub Regional Ofiicer,

MPCB, Sub regional Office,

Pimpri Chinchwad, Pune 41 1033.

Annexure-VI
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S.No. Point Action Taken by PCMC

2 Details as below

To implement a Vigilance

Monitoring System to

prevent unauthorized

dumping along the banks

of the Mula River.

2t2

Measures should be

implemented to prevent the

dumping of debris and

waste along the Mula River

banks.

- ln order to prevent unauthorized dumping in the Mula riverbank

and to curb illegal sand extraction, CCTV cameras have been

installed at a total of '17 locations, comprising S locations on the

approach roads along the riverbanks and g locations adjacent to

the riverbank.

- To prevent dumping of construction debris and waste along the

banks of the Mula River, a Nuisance Detection Squad has been

appointed by the Pimpri Chinchwad Municipal Corporatior

Through this squad, action has been taken against

approximately 1296 offending citizens / establishments found

dumping debris in public places and along riverbanks in PCMC

area, and a penalty amounting to Rs. 85.0 lakh has been

recovered till date.

- Through the 'D' Ward Office of the Pimpri Chinchwad Municipal

Corporation, approximately 2,22,098 cubic meters of debris

have been removed from the banks of the Mula River. After

receiving the work order for implementation of the Mula River

Rejuvenation Project, approximately 40,000 cubic meters of

debris have been removed till date.

- To prevent dumping of mnstruction debris and waste along th

banks of the Mula River, a Nuisance Detection Squad has been

appointed by the Pimpri Chinchwad Municipal Corporation.

Through this squad, action has been taken against

approximately 1296 offending citizens / establishments found

dumping debris in public places and along riverbanks in PCMC

area, and a penalty amounting to Rs. 85.0 lakh has been

recovered till date.

- Out of the total g bridges over the Mula River, protective mesh

barriers have been installed on 7 bridges. For the remaining 2

bridges, installation of mesh is not required for Harris Bridge.

And the bridge on the National Highway at Wakad falls under

the jurisdiction of the National Highways Authorily of lndia

(Nl{At).

All the obstructions which

have been noted in the

Joint Committee report in

point No.3 from Serlal Nos.

1 to 7 be removed within a

period of four months

2t1
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Sr.

No.

Polnt

2t3

Measures should be

undertaken to prevent

water pollution in the Mula

River.

- At Pimple Nilakh, sewage treatment plants wlth capacitles of 20

MLD and '15 MLD are operational. At present, an average of 34

MLO of sewage is being treated and purifled through these

facilities.

- As the capacity of the existing main sewer line laid earlier by the

Municipal Corporation along the Mula River is inadequate, and

considering future population growth, work of laying a new

sewer line under the River Rejuvenation Project has bsen

initiated.

- The work of laying interceptor lines is in progress to convey

sewage from the drains discharging into the Mula River to the

nearest sewage treatment plants for proper treatment.

- To prevent solid waste from entering the Mula River through

drains, it is proposed to install mechanical sore€ns on polluted

drains.

2t4

Measures should be

implomented to prevent the

growth of water hyacinth in

the Mula River.

- The Municipal Corporation is taking due precautions to provent

the growth of water hyacinth in the Mula River. ln the evont of

any growth, immediate action is taken to remove the water

hyacinth.

2t5

ldentify and rejuvenate

natural springs and

streams along the banks of

the Mula River between

Wakad and Sangvi.

- Under the Mula River Rejuvenation Project, geologists have

been appointed, and through them a project report has been

prepared for the rejuvenation of wetlands, riparian zones,

springs, dug wells, and borewells, as well as for the restoration

of drains. Accordingly, implementation under the River

Rejuvenation Project is currently in progress.

2t6

Reuse of treated water

from the sewage treatment

plants.

- Treated water from the Pimple Nilakh Sewage Treatment Plant

is being used for municipal public toilets and gardens.

- Furthermore, in the future, water treated through tsrtiary

treatment will be used for non-potable purposes such as

gardening, road washing, vehicle washing, etc.

2t7

Ensure that the sewage

treatment plant at Pimple

Nilakh is operated and

maintained in accordance

with CPCB standards.

- Phase ll of the Sewage Treatment Plant at Pimple Nilakh has

been newly constructed, where sewage ls treated using tertiary

treatment. Additionally, both Phase I and Phas€ ll of the Pimple

Nilakh Sewage Treatment Plant are operated in compliance with

CPCB standards. The quality of treated water is monitored daily

at the plant.

Adion Taken by PCMC
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Sr.

No.

Point Ac,tion Taken by PGMC

2t8

Removal of the coffer dam

near the Aundh-Sangvi (D-

Mart) Bridge.

- The said coffer dam was constructed by the pune Municipal

Corporation, and the necessary action at the said location has

been canied out by them.

All encroachments/

interventions and

constructions carried out in

the riverbed and along the

riverbanks, as mentioned

in the Joint Commiftee's

report, shall be removed

within a period of four

months.

- Through the 'D' Ward Office of the Pimpri Chinchwad Municipal

Corporation, all encroachments and constructions along the
banks of the Mula River within the municipal limits have been

removed.

4

Baner STP shall be

upgraded as per the CPCB

Guidelines within a period

of six months.

- Related to Pune Municipal Corporation.

As per the order dated 0211212025 passed by the Hon'ble National Green Tribunal, Westem
Zone, Pune, in Execution Application No. 1112025 for implementation of the order in Original
Application No. 90/2021, all works have been completed by the pimpri chinchwad Municipal

Corporation as per above report.

This is submitted for your kind information \

\sy
(Sanjaylulkarni)

Chief Engineer

Pimpri Chinchwad Municipal Corporation

Copy submitted for information to -
1) Hon. Div. Commissioner, Pune Division, Pune.

3
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